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agr iculture & Anr. R i3S Respondents

coraM : THE HON'BLE MR. P. C. JAIN, MEMBER (a)

TUE HON'BLE MR. J. P. H MMA, MEMBER (J)

petitioner thyough sShri O. P. hokha, Counsel.

ORDER (@RAL

D —————

Hon'ble shrip. C. Jain, Member (a)

we have perused the petition and also heard the learned
counsel for the petitioner. shri Khokha contends that the interim
order passed 01 15.10.1992 and 0N 3.12:1992 directed the
respondents to continue the petitioner as Milk Distribution
Of ficer on ad-hoc basis. This contention of the le ar ned counsel
for the petitioner is not substant iated by the orders referred
to above amd coples of which have been annexed with this petition
The order'passed on 1.,10:199%2 Jirected that the st atus quo as
regards continuance of the applicant as Milk Distribution Officer
on ad-hoc basis be maintained. 1IN other words, it is directed
that if the petitioner was working as Milk Distr ibution Of ficer
on ad-hoc basis 00 1.10.1992, that status was to be maintained,

However , as the petitioner had already been reverted from that

post in September, 1992, the status as 07 1.10.1992 was not that

as working on the post of Milk Distribution Of ficer. Subseque nt

order dated 15.10.1992 stated that "The question whether the

applicant will be entitled to hold the post of Milk Distribution

Z)jficer will be considered after the respondents have filed thef
‘ .
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counter-aff idavits and the pleadings are complete.
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